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CKN'I'HAI. ADMiNISTHA'!"! VK '!"H ! BUNAI,.

FHiNCIFAI. HHNCH, NKW DHi.H!

CP NO. 434/2002 IN

OA NO. 1450/2000

Th i R the 25th day of Noveniher. 2002

KON'BLK HMT. i.AKSHM! SWAM I NATHAN, VI OH CHAIKMAN (J )
HON'BJ.K HH. B.A.T. R 1 ZV 1 , MKMHHR (A)

Brij Hhuoha-n Bhs-rma.

K/o Hate Hhri H.O.HhB.rma.

working an Kire?i53.n-

Geets. Oolony Fire Station.

Be 1h i .

(By AdvooB.ter Kh. Barvir S i ngh prosy for
Sh. S.K.Gopta)"

VersoR

Sh . H . 0 . Sha.rma.

Ohief Fire Officer.

Oonnaiight B ! a.oe .

New Beih i-110001.

(By Advoos.te: Sh. Vijay Pa.ndita)

O H O E 81 CQMAL>

By Hon'hle Srrt. ].3.kRhmi Swa.i7i i nB.tha,n. VO (J)

Prosy counne] for a.ppl ioa.nt ha.s submitted th?it in termc

of Tribunal'r order dated 19.0.2001 in OA-1450/2000. the

respondenta have issued sanction^ order dated 15. 10.2002 in

respect of nayirent of interest due to the appl icant. Learned

counsel for respondents has a. Iso pointed nut that the airiount,

due to the app 1 icsnt, ha.R also been received by his; by cheque

dated 17. 10.2002.

2. In view of the facts a.nd o i rcuTSfitancea of the case, we do

not see any justification tn continue with the contempt,

petition a.a the aforesaid order of the rribunal has been

comp l ied ir i th .

3. GP--424/2002 is a.ccordingly dismissed. Notices to the

a.]]eged contemnnrs a.re discharged. Fi le he consigned tn the

// /.

S A ! n ! 7V ! ')

Member (a)
SJO'J'. l.AKSHMl S"'Asn wA ^ i
Vice Chairman (j)

' sd'


